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IN THE CeNTRAL r«.DlviINIoT‘U\TIVL*. TRT 3Ut G’AL YDIRATIAD BENCA: HYDERABAD,
| 0.2.N0. 32 6f 1992. . i

Betwean .. T w0 pateds 20,1.1992.

... Apvlicant.

1. The uucrﬁtary to Governmﬂﬁt wlnlstrv of ’ﬁilways, New'Delhi
2. The Qudltlonal Divisional- Rallway sanager (I) R.G. b.u.Rly,3°c4hd
3: The\denlor D,M.E.(C&W), B.u.uecundpraoﬁ . ' .
4. Shri T:Seivaréj};lnquiry Officer, U,N.I/qus, Sec-hai.
| ;,: -... R§S?Ohd3nts.
Couﬁsél for the‘Aéﬁiicant . Shri. K.5.2.Anjansyulu.
Counsezl fof the Resﬁoﬁdents : Shri. J.Q.Gopal Rao, 3C for Rl?g.n

CORAM:

sri K.3.R. Anjaneyulu for the applicant,and®
Gopala Rao, SC for ‘the r65yond nts ares prasent..

Thls is a case wherb the Alelcant has been' removed from
sarvice by the respondents as per the ordsr datad 6.5.91 and
this OA is filed to set aside the said order. As against the
said removal order, thz applicont has preferrs!: an'appeal to

_the Adﬂl. Divisional RailwaY'ManagerL_who is tne amnellate

authority, The said apneal dated 15.5. 1991,Ls apoended to |
this 2.4, and tha ‘same is Hmnf-):vcurch VI.' an t‘augH six months .
has elapsed, the said apgellf-trauthorlty bBaens to have not

= deéided thb said appeal ofit}_ apvllcant ‘So- the appllcant has
. approachad this Tr1bu1a1 fbr tH° rellaf indicnted above..

The apslicant has complied with the orovisigns of s "
Section 20 of the Administrative Tribunals'Act_by preferrid@l-aﬁ
appeal within the period'of_limita;ion,/beforé'éhe competent —
authority. o K e

_ s .

I have gone through the memorandum of the appeal thit -
has been submitted by the applicant to the Anpellate Authority.
The applicant has raised certain legal issues in the said mem3

orandum of appeal. : ' . K . .
i€ , . - . '
For e :ective adjudication of the mattar in dispute, the
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opinion of the appellate authority will be vafy'much nacessary.

- ' , ’
So, ‘I am of the viaw that interests of Justlce would
better be servel if.this O is dlspos 4 of at th2 admission

stage itself, by giving apprropriate diractions to tha resopondents

to decide the appesl,

In the rasult, tY= ansellat: 1u.t‘writy is dir:ct=d to
dispose of ths saii_épguul in accordanca withlaw within six
weeks from thz d-ta2 5f tha issus ~f this ordar 1€ the apn=2al
of the apjlicant is not already disposen gf

If the eapplicant is aggraisved by tHe final »rders passed -

by the Competent ﬂuthorltj, the ap:llcpnt would be at liberty
to approach tnls Tribunal afresh 1n accordﬂncm with law after
the said flnal orders ara passed '

L3

The 0.A, is dispasz2d of accordlngly at the admission
I-
staga .itself,
. 8d/- .
: - u‘?'fﬂFIED TO By Deputy Régistrar(Judl.)
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tral A urt offlcer KT

F 1. The Secratary to Gavnrnm=nt Ministry of 2:ilways, New Delhi.

2. The Additidazl “1V131anal Railway Wanagﬁr( ) 3 G. South Central,
Railway, Secunderabsd.
3. The Senior D.M.Z,(C&W). B.G., Secunderabad,
4,  Shri 7. Selvaraj, inquiry Officer, 2.w.I. ./Hors, Secunderabad,
5. 0©One <opy to Shri., K.5.R. nnJaneyulu, adVocate 1-1-355/a,
oy Jawaharnag r, Bakarat, Hyd-bad 20. '
o) cowy to‘ohrl. J R, GOpal Rao, ‘3. C. fpr Rlys, CAT, Hyd-bad,
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